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Per D.M.Misra  
 
 

1. None present for the appellant nor there is any request for 

adjournment. Heard the Ld. AR for the Revenue. The matter has 

been listed on several occasions, but no one has appeared nor any 

request for adjournment has been advanced. It seems that the 

appellant are not serious in prosecuting the appeal before this 

forum. 
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2. In the result, the appeal is dismissed for non prosecution.  

 

 

           (Dictated & pronounced in open Court) 

 

 

(Ashok K. Arya)                                                   (D .M. Misra) 

Member (Technical)                                         Member (Judicial) 
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